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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE
. BENCH, AT PUNE. -

* ORIGINAL APPLICATION NO. 194 OF 20242024 WZ.

- Satyaprakash B Sharma ' ... AppliCanft
- Versus |
Maharashtra Pollution . : ,
~ Control Board and Ors.. - ; : - ... Respondents
AFFIDAVIT IN REPLY

ON BEHALF OF RESPONDENT NO.9
I, Ramesh Rambhau Choure, aged about 46 years, res1d1ng at Gram
Panchayat Kharabwadl Taluka Khed District Pune presently
: Worklng as the Authorized Ofﬁcer of Gram Panchayat Kharabwad1
Respondent No. 9 herem do hereby solemnly afﬁrm and state as

under: - &3 l

L. I say that I am ‘ﬁli'ng the present affidavit pursuant to fhe_
directions issued by this Hon’ble_Tribunal vide ité order dafed
17.01.2025, in Original Application Ne. 194/2024. The present

i

affidavit is being filed in order to assist the Hon’ble 'Celvlrt‘and




to place on record the true and Jcorrect facts relating to the
suhject matter of the application. 1 further state that any
| -state111ent-or contention not speciﬁcallydealt with by me herein
shall not be constr'ued as :adm'itted Ia‘nd the answering

Re'spondent reserves the right to file an additional affidavit. -

._.I 'say that as far as paretgraphs 1 and 2 of the Original
' Applrcatron are concerned the Respondent offers no spec1ﬁc

comment and submlts to the order of this Hon'ble Trrbunal

37 say that \vzvlthv respect to paragraph 3, Wherein the Applicant
alleges that a cornplarnt dated oh 04, 2021 was filed regardmg‘
the collectlon and dumprng of waste, it is humbly subnntted' ’
.that the said complarnt was duly recelved and approprlate 4

. ,act1on was taken by the Respondent The record clearly
1ndlcates that the cornplarnt was’ addressed at the relevant time
- and measures were nnplemented accordrngly Between
06. 04 2021 and 24.07.2024, the Apphcant has not placed on
record any new events or 1nstances to show that there Was.
continuons dumping‘or-lnaction by Respondent No. 9. I‘state :

|




that suc.hA silerice from the complainant bénoborateé that o
.remedial action was indeed ta.kg:hv, |
. With reference to par;tgréph 4 of the application, I deny the
allegation tha% th.ere.- has Béen a éystcmic or major Ifailure' on'the
- part of -Respondent No. 9, being the Graﬁ P.aric‘hayat: of '
Kharab\éx.fadi. Itis incoffact' and mislcading fo allege inaction or
‘ néglect.rv I state _,thét- the Panchayat officials are regulérly, |
'involvecll in clea{ning a'c‘tiv-_ities:‘e‘md are maintéiniﬁg sanitation
ér{d waste disposal s_,ervi.ces in tile linﬁts of Gram Panchayat

i

Wadi.

. Regardmé paragr‘aph’. 5, tﬁe assér’tiqn that no action'v.vas taken. '
conceming waste manééement is denied in. toto. In fact, proper
. stéps were tqkén_ by‘ the Panqhayat to address waste dispos;'ﬂ- o '
| and mai_ntain‘ cléadihess. 1 The‘f’aﬁchayat actigfely engagé‘s in

t;(;th solid and liquid lwaste manégement. and sanifation

improve_ment‘ iniﬁative§ throughout the G‘Tam‘ Paﬁchéyat
’ _ juiisdictiqn. This includés fégular cleaningldfives, septic tank

" desilting, and channellirig waste for appropriaté diqusal. The




Gram Panehayat cannot be held lieble fof actions of private
persons or occupaﬁts of individual properﬁes within its limit,
including other Respondents or enﬁﬁes from Respondeht Nos.
2 t"o 8. The disposal" methods edopted‘ by such persons_.a.r.e not
‘under the day-to—dey control of the Panchayat, and individual
éceoﬁnteb_ility, if any, must be addresseci directly to the
concerneci partjes.' |
. With respect to pafagraph 6‘referring to the legal notice dated
24.07.2024, it is respeetfully_‘ subhﬁtted that pursuant"to Ithe_-
_‘nofice, due action was taken and c‘leaningi ectivity was cerried
out- on ‘the site 1n the presenee of the Applicant himself.
Hewever,‘ the Ap'plica‘nti hes deliberately -eot disclosed this
factual pesition in order to mislead lthe Hoe‘ble Tribunel‘a'nd
.portray Reéﬁonden_t No.9ina negaﬁve ligﬁt. In response fo the
legal ‘notice,‘ the Panchayat’s sta‘ff visited the subject property
for undertaking repairs '.and Iﬁaintenance- Work. How‘e?‘er, fhe'
_.ap'}.)licant physically and .Verbally. rest;ained the officials, ‘
~ stating that the mé.tter was sib judice and the work should be

halted. Despite this obstruction, the Panchayat continued to »
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address the issues and carried out work wherever possible

within lawful _meahs.

V. The Panchayat mamtams that the site identified as CTS No.
378/3 at Kharabwad1 v111age which lies w1th1n Industrial Zone
V.and is non-agricultural barren‘ land prlmanly, allocated‘ for
industrial use, i,does_ not pose any environmental threat as
| baselessly alleged in‘paragraph 7. There is no agri_onltural
v activity nor ré_sidential housing 1n close proXiInit}; that could be
: adverse_ly'affecteel‘ by any waete disposal in the area. That betng ’
said, the Panchayat- wtth utmost responsib'ility, had initiated
‘ steps to lay a ded1cated sewage p1pe11ne along the PMRDA-, B
.sanctloned road Apphcatlons for constructlon permissions
have been snbmltted_, and the tender process for the execution

i

of the said work has already been advanced ad1ninistratively.

Isay that, further in Compliance ‘with the orders of this Hon’hle -
Tr1buna1 dated 17.01.2025 and direction from the Tehsildar,
, Khed officials of the Panchayat along with PMRDA englneels- ‘

and health- ofﬁc1als, had conducted a site 1nspect10n»on




15 JOS.ZOZS s Duringfinsv;;éction of CT_S No, 578/3, the land was
»found'uﬁutilized and Withoutac'ti{fe waste }dumping as Wrohgly
éléinied by the complainant. Moreover, upoﬁ bs‘ite- Veriﬁcation,
the waste identified qqnsiste.d'mbstly of consmctidn debr'is. and
physically" rmanaé‘ea‘ble garbage; ‘ ;&'hich' was immediately
: cleafed undér the sﬁpervision qf 1t,he Panchayat. On 21.05.202-5 ‘
and tﬁereafter, éanitatidn and: civil worksAwe:re u_ndertéken.‘ in:

‘phases. o S 1

. Fuﬁher again, on: 15.06.2025, cleaning aﬁd laying’ 6f new
| sewage aﬁd. drginage ,charinelsl'we‘re, exécﬁtcd as per PMRDA
norms. A fresh ai)plication fov_r.l cdnstmc;tion of a pemianent
sewage line betwéen. Survey N(I)s. 2 and 9 connecting to the
main drain has been off.'.lcially‘tendered. That work is'ongoling-'
.'anc'l monitéred. The.AApplicér‘lt ‘énd‘ the Rc;sbondents No. 2 to 8

‘be.ing .'the occupaﬂts are not .plrovlyid-ing their .consent for th¢
f)u"r-p(.)‘se of barryiﬁg out t'he; said repair-s.' I.Asay that dué to the
dalfiage Clelused to the.old 'draining. s.ystémi Which passes “tQ the

subject prbperty being an uneven parcel of land, there is

i




occas1onal waterlo ggmg due to the onset of monsoon, however |
as 1nd1cated the work for constructron and repa1r is undertaken

110 I'say that prelirninary site cleaning\by deploying JCB_ma'chines
" had been prev1ously budgeted for and funded under Panchayat o
| sanitation. malntenance head Addmonally, the Panchayat has

spent approx1mately Rupees Two lakhs between May and June
‘ ~2025 for recumng cleanmg m1t1at1ves at the contested 51te the )
detalls of whlch have been malntamed in the accounts Kmd
. attention is 1nv1ted to the on-site photo graphs whrch were taken
on 21. 05 2025 True copy of the on-site photographs whrch

were taken on 21-.05.’2025 are enclosed to this affidavit and is _

" marked as EXHIB_IT = A,

11 unequlvocally deny the general allegat1on that waste, -
1nclud1ng hazardous vor sewage' materials, is bemg dumped

- continuously w1thout checks.. The Respondent No. 9 submits
that enylronnient'al and public health norms are being followed

responS'rbly and diligently.
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: 1_2.Th_e affidavit is ﬁlvevd bona~‘ﬁde and in the interest of justice to {

bring on record the holistic measures already undertaken and

ongoing .by‘the Réspondent, despite sevetal obstructions.and
misrcpresen‘éations ‘and non-cooperation by the applicant.
Solemnly afﬁnned at Pune

on this 27" day of June 2025. " .

T ; " RAMESH RAMBHAU CHOURE |«
L . . Authorised Officer /| S¥inn
- S T Gram Panchayat Kharabwadsi, | '
' W .~ L o v Respondent No. 9 !
'RANJIT D. SHINDE ‘ ! .
 ADVOCATE
702, 7th Floor, . —
- Darshan Building, Raghunath* \ '
* Dadaji Street, Fort Mumbai 400001
~adv.ranjitshinde@gmail.com ‘ ‘
ADVOCATE CODE: I-20643
- 4919920030755 W
. MAH/4457/2017."

i }é'b;feé & Registered
. st Serigl Number ¢T- 523
| Dater.2.%./06..2.025

SANJAY N. WAHANE
NOTARY, GOVT. OF INDIA
 Dighi, Pune-411015 "
27 JuN gg55
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Nanekarwadi, Maharashtra, YRd
Qrbp+gxh, Talegaon-chakan Rd, Nanekarwadi, Maharashtra
410501, 9Rd

Lat 18.759399° Long 73.837542°

21/05/2025 12:13 PM GMT +05:30

At
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410501, 9IRd

Lat 18.759323° Long 73.837437°
w\_\om\mowm 12:15 PM GMT +05:30

Maharashtra
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BEFORE HON'BLE NATIONAL GREEN
TRIBUNAL, WESTERN ZONE

BENCH, AT PUNE.
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Board
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AFFIDAVIT IN REPLY ON
BEHALF OF RESPONDENT NO.9

Filed on 23™ of July 2025
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